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THE MIZORAM PASSENGERS & GOODS TAXATION ACT,2005 

(ACT.No.10 of 2005)  

An Act 

to provide for the levy of a Tax on Passengers and Goods carried by road in motor vehicles or on 
inland water -ways by boats.  

Whereas it is expedient to provide for the levy of a Tax on Passengers and Goods carried 
by road or an inland water-ways and to repeal the Mizoram Passengers and Goods (Taxation) Act, 
1988  

Be it enacted by the Legislative Assembly of Mizoram in the Fifty sixth year of the Republic 
of India as follows  

 1.  Short title. extent and Commencement.  

 (1)  This Bill may be called the Mizoram Passengers & Goods (Taxation) Bill,2005.  

 (2)  It extends to the whole of Mizoram.  

 (3)  It shall come into force on such date as the Governement may, by notification in the  

Official Gazette, appoint.  

 2.  Definitions.  
In this Act, unless the context otherwise requires -  

 (a)  "boat" means a vessel or water-craft propelled or pulled or towed by hand or steam  

or other mechanical power or any other device used or adopted to be used for the carriage 

of passengers or goods for hire or reward;  

 (b)  "business" mean the business of carrying passengers or goods in taxable vehicle;  

 (c)  "Director" means the Director of Transport, Mizoram.  

 (d)  "fare" means and includes freight and any sum payable for a season ticket or for  

the hire of a taxable vehicle;  
 
































